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NHRC Steps Up Efforts to Curb Fake Drugs

Plans centralised registration system, portal
for real-time tracking and dynamic QR codes

Teena Thacker

New Delhi: The National Human
Rights Commission (NHRC) has re-
commended a centralised registra-
tionsystemfor medicines sold inIn-
dia, along with a portal to track real
time their movement through supp-
ly chains and dynamic QR codes for
authentication, as part of a broad
set of measures to curb spurious
and counterfeit drugs.

The commission proposed a Na-
tional Drug Data Registration Cer-
tificate—a centralised and authen-
ticated system under which every
medicine including branded, bran-
ded generic, unbranded generic
and products manufactured by
third-party or for domestic use or
export would be compulsorily re-
gistered through a central govern-
ment portal.

It also proposed the creation of a
drug trace-and-track portal contai-
ning details of medicines inclu-
ding manufacturer identity, com-
position, batch information and
the distribution chain. The system
would enable real-time tracking of
drugs entering each state or union
territory, initially focusing on life-
saving and high-risk medicines,
the commission said.

Another key suggestion is a cen-
trally regulated digital authentica-
tion protocol, under which QR co-
des on medicine packs would be dy-
namic and uniquely serialised to
prevent duplication and ensure
standardised data governance
across manufacturers.

The proposalsfollow anopenhou-
sediscussion on ‘Measures toCurb
Spurious Medicines in India’ held
earlier this year under the chair-
personship of NHRC member jus-

SYSTEM OVERHAUL

The commission also
proposed auniform
standard operating
procedure covering
forensic protocols,
sampling, residue and
laboratory analysis

tice Bidyut Ranjan Sarangi. Repre-
sentatives of centralandstatedrug
authorities, organisations and

other stakeholders participated in
the discussion.

The NHRC forwarded the recom-
mendations for implementation to
the Central Drugs Standard Cont-
rol Organisation (CDSCO) in Au-
gust. The regulator referred the
proposals to the drug consultative
committee, an expert committee
under the CDSCO, to give recom-
mendations.

ET has seen a copy of the docu-
ment listing the proposals.

The commission recommended
developing a centralised national
database of cases related to coun-
terfeit medicines, containing infor-
mation on offenders, products,
emerging patterns and enforce-
mentoutcomes. The database could
be used with artificial intelligence-
enabled tools to identify organised
networks and repeat offenders.

It also proposed a uniform stan-
dard operating procedure cove-
ring forensic protocols, sam-
pling, residue and laboratory
analysis, supply-chain investiga-
tion, digital evidence extraction
and legal strategies.
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NHRC proposes central drug registry, real-time tracking to curb spurious medicines

SECTIONSNHRC proposes central drug registry, real-time tracking to curb spurious medicines
Sep 24, 2026, 12:21:00 AM IST

The National Human Rights Commission has recommended implementing a centralised registration system for
medicines in India. This system aims to create a comprehensive database for tracking and authenticating drugs
through dynamic QR codes. It will initially focus on high-risk and life-saving medications to enhance safety. A drug
trace-and-track portal is also suggested to monitor the supply chain and manufacturer details.

New Delhi: The National Human Rights Commission (NHRC) has recommended a centralised registration system
for medicines sold in India, along with a portal to track real time their movement through supply chains and
dynamic QR codes for authentication, as part of a broad set of measures to curb spurious and counterfeit drugs.

The commission proposed a National Drug Data Registration Certificate-a centralised and authenticated system
under which every medicine including branded, branded generic, unbranded generic and products manufactured
by third-party or for domestic use or export would be compulsorily registered through a central government
portal.

It also proposed the creation of a drug trace-and-track portal containing details of medicines including
manufacturer identity, composition, batch information and the distribution chain. The system would enable real-
time tracking of drugs entering each state or union territory, initially focusing on life-saving and high-risk
medicines, the commission said.

Another key suggestion is a centrally regulated digital authentication protocol, under which QR codes on
medicine packs would be dynamic and uniquely serialised to prevent duplication and ensure standardised data
governance across manufacturers.

The proposals follow an open house discussion on 'Measures to Curb Spurious Medicines in India' held earlier this
year under the chairpersonship of NHRC member justice Bidyut Ranjan Sarangi. Representatives of central and
state drug authorities, organisations and other stakeholders participated in the discussion.

The NHRC forwarded the recommendations for implementation to the Central Drugs Standard Control
Organisation (CDSCO) in August. The regulator referred the proposals to the drug consultative committee, an
expert committee under the CDSCO, to give recommendations.

ET has seen a copy of the document listing the proposals.

The commission recommended developing a centralised national database of cases related to counterfeit
medicines, containing information on offenders, products, emerging patterns and enforcement outcomes. The
database could be used with artificial intelligence-enabled tools to identify organised networks and repeat
offenders.

It also proposed a uniform standard operating procedure covering forensic protocols, sampling, residue and
laboratory analysis, supply-chain investigation, digital evidence extraction and legal strategies.
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Mizoram: NHRC rapporteur stresses counselling, de-addiction support for youngsters
by NE NOW NEWS
September 23, 2026 9: 33 am

Aizawl: National Human Rights Commission (NHRC) Special Rapporteur Sayeed Ahmed Baba on Tuesday stressed
the need for greater public awareness of human rights and adequate counselling and de-addiction facilities for
people affected by substance abuse, particularly youngsters.

Addressing a meeting with heads of government departments in Saitual district, Baba said the NHRC was
established to protect and promote the human rights of every individual, according to official sources.

He also emphasised the responsibility of government officials, whose work directly affects people’s lives and well-
being, to ensure that their rights are respected and protected.

Baba said visits by NHRC representatives to different places were intended to understand local conditions and
learn about good initiatives and practices being implemented in various areas. He also appreciated the initiatives
observed during his visit to Saitual.

The meeting was chaired by Saitual District Commissioner Srinivas Sadi and attended by officials from various line
departments and representatives of the Sub-Hqrs YMA.

Sadi made a PowerPoint presentation on various aspects of the district and assured that the suggestions made by
the NHRC Special Rapporteur would be followed up and acted upon to the extent possible.

During his two-day visit, Baba visited PM Shri School, Primary School-II, Anganwadi Centre-I, Eklavya Model
Residential School at Ngopa and a ginger processing unit at Hliappui on Monday.

On Tuesday, he visited the One Stop Centre, police station and district hospital in Saitual before proceeding to
Champhai, the sources said.
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2021 Suspicious Death Of Disabled Minor At FCRA-Registered Home: NHRC Summons Hyderabad, Medchal-
Malkajgiri Collectors
By The Commune - September 23, 2026

The National Human Rights Commission (NHRC) has issued conditional summons to the District Collectors of
Hyderabad and Medchal-Malkajgiri over their failure to submit enquiry reports in connection with the 2021 death
of a 14-year-old disabled girl who was under institutional care at a home in Telangana.

The action follows a petition filed by Hyderabad-based NGO watchdog Legal Rights Protection Forum (LRPF),
which approached the NHRC seeking an independent inquiry or Special Investigation Team (SIT) probe into the
circumstances surrounding the girl's death and her unauthorised transfer between facilities.

The NHRC had taken up the petition in February 2026 and subsequently issued notices to the two District
Collectors in February and March, directing them to submit Action Taken Reports. Despite the notices and a
subsequent reminder, the required reports were not submitted.

Taking note of the continued non-compliance, the NHRC Bench presided over by its Member, Priyank Kanoongo,
issued conditional summons under Section 13 of the Protection of Human Rights Act, 1993.

The Hyderabad and Medchal-Malkajgiri District Collectors have been directed to appear before the NHRC at 11:30
AM on 22 October 2026, along with the requisite enquiry reports. Their personal appearance will be dispensed
with if the reports are submitted by October 15.

What Happened In 2021?

The case dates back to June 2021, when 14-year-old Jahnavi, who was under institutional care, died in
circumstances that were described as suspicious in a complaint filed by the then Chairperson of the Hyderabad
District Child Welfare Committee (CWC), G. Shailaja.

According to the FIR copy obtained by LRPF, Jahnavi was initially sheltered at MV Foundation in Hyderabad. On
March 17, 2021, the District CWC shifted her to Home for Disabled at Jeera, Secunderabad.

She was subsequently shifted from the Secunderabad facility to another unit of Home for Disabled at Somanbolle
Village in Shamirpet, Medchal-Malkajgiri district. The complaint alleged that the transfer was carried out without
following the prescribed procedure and without informing the concerned Child Welfare Committees.

After receiving information about Jahnavi's death, Shailaja and another CWC member visited the Jeera facility on
June 7, 2021. According to the complaint, Jahnavi had died at the Shamirpet facility under suspicious

circumstances.

The complaint further alleged that her body was subsequently taken to Bhoiguda in Secunderabad and cremated
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without informing the CWC or police authorities about the death.

It also stated that the organisers failed to produce the girl's health records when the CWC members inspected the
facility.

The manner of disposal of the body was also questioned in the complaint. It alleged that the body was cremated
on a funeral pyre instead of being buried in accordance with customary Christian practice, raising concerns over
whether crucial evidence could have been lost and whether a further post-mortem examination was prevented.

Based on the CWC Chairperson’s complaint, Gandhinagar Police Station registered Zero FIR No. 01/2021 on June
7, 2021, under Section 176(1)(A) of the Cr.P.C. The case was subsequently transferred to Shamirpet Police Station
under the Cyberabad Police Commissionerate for further investigation.

FCRA Registration Under Scrutiny
The case has also brought the regulatory status of Home for Disabled under scrutiny.

According to NGO Darpan records cited by LRPF, Home for the Disabled is registered as a society bearing
Registration No. 197-42 of 1942. LRPF has also stated that the organisation is registered with the Ministry of
Home Affairs under the Foreign Contribution (Regulation) Act, 2010, allowing it to receive foreign contributions.

Despite the 2021 death and the circumstances recorded in the FIR, LRPF has pointed out that the organisation'’s
FCRA registration was renewed in 2022 and remains valid until 2027.

The development has prompted questions from LRPF over whether the circumstances surrounding the girl’s
death were adequately examined by the relevant authorities and whether appropriate regulatory oversight was
exercised.

LRPF subsequently approached the NHRC seeking an independent inquiry or SIT probe into the girl's
unauthorised transfer and death, action against those responsible, and an examination of the alleged
administrative and regulatory lapses.
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NHRC issues conditional summons to District Collectors in case relating to suspicious death of a Minor Girl under
institutional care in Telangana
September 23, 2026 Jamadagnya

A significant development has emerged in a case concerning the death of a 14-year-old disabled girl who was
under institutional care in Telangana. The National Human Rights Commission (NHRC) has taken a serious view of
the continued non-submission of enquiry reports by the District Magistrates of Hyderabad and Medchal-Malkajgiri
and has issued Conditional Summons under Section 13 of the Protection of Human Rights Act, 1993. The
summons arise from a complaint filed by A.S. Santhosh, General Secretary of the Legal Rights Protection Forum
(LRPF), regarding the alleged unauthorized transfer of a minor child, her subsequent death under suspicious
circumstances in 2021, and allegations of regulatory and institutional failures.

The matter is being examined by the NHRC under Case No. 149/36/11/2026-dh. According to the Commission’s
proceedings dated 22 September 2026, the complaint concerns the death of a 14-year-old disabled girl who was
placed under institutional care and later died while residing in a facility operated by an NGO known as Home for
the Disabled. The Commission observed that the allegations raised in the complaint prima facie appear to involve
violations of human rights and warrant detailed examination by the concerned authorities.

The background of the case dates back to 2021. According to records cited in the complaint, the minor girl,
identified as Jahnavi, was initially sheltered at MV Foundation in Hyderabad. Pursuant to the directions of the
Child Welfare Committee (CWC), Hyderabad, she was formally transferred on 17 March 2021 to Home for the
Disabled located at Jeera, Secunderabad. The transfer was stated to have been made in accordance with the
provisions of the Juvenile Justice (Care and Protection of Children) Act, 2015.

The complaint subsequently alleged that approximately three months later, officials associated with the institution
shifted the child from the Secunderabad facility to another unit of the same organization located at Shamirpet in
Medchal-Malkajgiri District. It was alleged that this transfer took place without obtaining mandatory approval
from the Child Welfare Committee or the District Administration. According to the complainant, such a transfer
violated prescribed child protection procedures and statutory safequards applicable to children placed under
institutional care.

Following the transfer, the child reportedly died under suspicious circumstances at the Shamirpet facility in June
2021. The circumstances surrounding the death subsequently became the subject of concern among child welfare
authorities. According to the complaint submitted to the police by Smt. G. Shailaja, then Chairperson of the
Hyderabad Child Welfare Committee, information was received that the girl had died at the Shamirpet unit. Upon
inquiry, concerns reportedly emerged regarding the management of the case and the absence of official
communication to the competent authorities.

A major aspect of the allegations relates to the handling of the child’s remains after death. The complaint states
that the body of the deceased child was transported from Shamirpet to Bhoiguda in Secunderabad and cremated
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without informing either the Child Welfare Committee or the police authorities. The FIR further recorded concerns
that the body’'s cremation took place under circumstances that prevented proper preservation of potential
forensic evidence. The complaint alleged that these actions raised serious questions regarding institutional
accountability and compliance with mandatory procedures applicable in cases involving the death of a child under
custodial or institutional care.

Another significant allegation concerns the non-availability of medical and health records. According to the
complaint filed by the then CWC Chairperson, when officials visited the institution following the child’s death, they
were unable to obtain the health records pertaining to the deceased child. The inability to produce these records
was cited as one of the reasons for seeking police intervention and further investigation.

Based on the complaint, Zero FIR No. 01/2021 was registered on 7 June 2021 at Gandhinagar Police Station under
Section 176(1)(A) Cr.P.C. The FIR was subsequently transferred to Shamirpet Police Station for further investigation.
The complaint before the NHRC alleges that despite the registration of the FIR, the investigation did not result in
adequate accountability and that the matter was effectively suppressed or diluted over time.

The complaint also raised concerns regarding the regulatory oversight of the institution involved. According to
NGO Darpan records cited in the complaint, Home for the Disabled is a registered society. The complainant
further pointed out that the organization possesses a Foreign Contribution Regulation Act (FCRA) registration
issued by the Ministry of Home Affairs, permitting it to receive foreign contributions. Despite the serious
allegations surrounding the death of a minor girl and the registration of a police case in 2021, the organization’s
FCRA registration was reportedly renewed in 2022 and remains valid until 2027. The complainant argued that this
raises important questions regarding the effectiveness of the regulatory review mechanisms and the extent to
which the incident was examined by the relevant authorities.

Seeking intervention in the matter, the Legal Rights Protection Forum approached the NHRC in February 2026.
The organization requested an independent inquiry or a Special Investigation Team (SIT) investigation into the
circumstances of the child’s death. The complaint also sought examination of police records, medical records,
cremation records, and administrative actions taken by authorities responsible for monitoring child-care
institutions.

On 16 February 2026, the NHRC, through a Bench presided over by Priyank Kanoongo, took cognizance of the
complaint under Section 12 of the Protection of Human Rights Act, 1993. The Commission directed the District
Magistrates of Hyderabad and Medchal-Malkajgiri to enquire into the allegations and submit Action Taken
Reports within two weeks. The Commission observed that the allegations, if true, raised serious concerns relating
to the human rights of a vulnerable child who was under institutional protection.

When no reports were received, the Commission revisited the matter on 25 March 2026. Taking note of the non-
compliance, NHRC issued reminders to both District Magistrates and directed submission of the reports within a
further period of two weeks. The Commission additionally warned that failure to comply could result in the
invocation of its powers under Section 13 of the Protection of Human Rights Act, which grants the Commission
powers akin to those of a civil court during inquiries.

Despite the original notice and subsequent reminder, the required reports were still not submitted. Consequently,
on 22 September 2026, the NHRC adopted a stronger course of action. The Commission directed the issuance of
Conditional Summons to the District Magistrates of Hyderabad and Medchal-Malkajgiri under Section 13 of the
Protection of Human Rights Act, 1993. The District Magistrates have been directed to appear before the
Commission in person, or through authorized representatives fully conversant with the facts of the case, at 11:30
a.m. on 22 October 2026 at the NHRC headquarters in New Delhi. The Commission clarified that the requirement
of personal appearance would stand dispensed with if the requisite enquiry reports are submitted on or before 15
October 2026.

The latest action by the NHRC marks a significant stage in the proceedings. The Commission's intervention has
brought renewed attention to questions concerning the transfer of a child between institutional facilities, the
circumstances surrounding her death, the handling of medical and investigative records, institutional



accountability, regulatory oversight, and the obligations of public authorities to respond to human rights
inquiries. The forthcoming reports from the district administrations, or their appearance before the Commission,

may play a crucial role in determining the future course of the case and addressing concerns surrounding the
death of a minor girl who was under institutional care.
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NHRC, India holds Statutory Full Commission Meeting in New Delhi
By iednewsdesk September 23, 2026

The National Human Rights Commission (NHRC), India, organised a Statutory Full Commission meeting with
representatives of all seven deemed members of the Commission in New Delhi today. The meeting aimed to
enhance synergy and cooperation among the Commissions for the promotion and protection of human rights.
DownloadInteractive Maps

Chairing the meeting, Justice Shri V. Ramasubramanian, Chairperson, NHRC, India, emphasised the importance of
collaborative functioning among the Commissions. He said that the Chairpersons of all the National Commissions
are ex-officio Members of the NHRC and, therefore, are part of it. He said that together, the Commissions can
undertake meaningful work for promoting and protecting the human rights of various sections of society.

Justice Ramasubramanian suggested appointing a Nodal Officer to coordinate among all the National
Commissions. He said that the NHRC may explore extending support to other Commissions if lacking in
machinery in the investigation of cases. In his concluding remarks, he also shared the concern over the lack of
rehabilitation measures for mentally ill women engaged in begging, which requires attention. He noted that there
is a sizeable population of persons with disabilities (PwDs) worldwide and stressed the need to examine policies
intended for their welfare and identify gaps. The NHRC, India Chairperson expressed concern over the lack of
social security for PwDs and the denial of insurance coverage by insurance companies. He also appreciated the
suggestion for interfaith dialogue and coordinated research, particularly in overlapping areas.
DownloadInteractive Maps

The meeting discussed issues including an integrated approach towards protecting the rights of vulnerable and
marginalised sections, identification of key areas for collaborative efforts, sharing of best practices and
minimising duplication of cases. The participants emphasised the need for joint fact-finding efforts, research,
awareness campaigns and outreach programmes.

Smt. Vijaya K. Rahatkar, Chairperson, National Commission for Women (NCW), highlighted the work of the NCW
towards promoting and protecting women'’s rights and various programmes, including public hearings organised
in different districts to hear their complaints. She said that, besides handling complaints, the NCW also focuses on
research, awareness and outreach training programmes for the welfare of women. She added that the NCW has
been organising anti-human trafficking campaigns in collaboration with Central Armed Police Forces and holding
dialogues with youth on POSH, POCSO and cybercrime-related issues in collaboration with different institutions.

Smt. Kiran Umesh Mahalle, Member, National Commission for Backward Classes (NCBC), spoke about the
problems faced by the beggar community, particularly those suffering from mental health issues. She expressed
concern over mentally ill women being left by their families to beg on the roads. She suggested that the National
Commissions may consider formulating a policy for their rehabilitation and recommending its implementation to
the Government.
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Shri S. Govindraj, Commissioner for Persons with Disabilities (CCPD) said that the CCPD has been focusing on
reaching those who have remained unreached. He stressed the need for research into gaps in welfare measures
for persons with disabilities, who he described as among the most vulnerable populations facing discrimination.

Dr. Sanjeev Sharma, Member Secretary, National Commission for Protection of Child Rights (NCPCR), highlighted
the NCPCR’s work on rescue and rehabilitation of children in a campaign mode. He said that over 8,000 children
have been rescued and rehabilitated. He also underscored the need for capacity building and training. He said
that the circulation of child sexual abuse material on social media platforms requires immediate attention. He
suggested joint investigations and joint bench sittings of Statutory Commission members, besides strengthening
State Commissions.

Shri Vivek Kumar Dewangan, Secretary, National Commission for Scheduled Castes (NCSC), said that the NCSC has
set up an e-grievance monitoring portal, which has resulted in quicker redressal of grievances. He emphasised
better coordination among the Statutory Commission members, collaboration on capacity building and
awareness in educational institutions, joint studies on socio-economic indicators and joint action plans with
measurable objectives.

Shri Suchindra Misra, Secretary, National Commission for Minorities (NCM), highlighted the importance of
electronic grievance redressal systems and capacity building with support from the NHRC. He also stressed
coordination with States to establish State Minority Commissions, noting that only 18 States have such
Commissions so far. He further underscored the significance of coordinated research and complaint redressal,
besides holding interfaith dialogues.

Shri Manohar N. Sukole, Deputy Secretary, National Commission for Scheduled Tribes (NCST), highlighting the
importance of registering of suomotu cases besides the need for establishing grievance redressal platforms with
real time tracking provisions and early warning systems identifying the recurring issues and overlapping matters
requiring a more integrated approach among Statutory Commission Members.

Justice (Dr) Bidyut Ranjan Sarangi, Member, NHRC, India said that the endeavour should be to work together to
ensure that benefits reach the grassroots level. He said that while the Statutory Commission members work in
different fields, their purpose is the same. He observed that SOPs can be effective if implemented properly and
emphasised the need for adequate staff and infrastructure for all the Commissions to achieve their objectives.
DownloadInteractive Maps

Dr. Anupama Nilekar Chandra, DG (Inv) NHRC, India said that the Commission will be organising a training
programme for investigation officers on the last Wednesday of each month beginning 30th September 2026. It
will be further expanded over the course of time.

Earlier, setting the agenda for the meeting, Shri Piyush Goyal, Secretary General, NHRC, India, gave an overview of
the country’s unique institutional human rights protection framework. He emphasised that interactions among
these institutions are useful in forming synergy and cooperation between different Commissions to protect the
rights of vulnerable and disadvantaged communities including bonded labours, older persons and manual
scavengers. The interactions can also help in paving the way forward for capacity building and sharing of best
practices.

Shri Samir Kumar, Joint Secretary, NHRC, India, summarised the activities undertaken by the Commission over the
last year.

The meeting concluded with a renewed commitment to collaborative efforts among the Commissions for the
promotion and protection of human rights in India.
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“Women are being hunted”: Kuki-Zo forum urges NHRC to act over killings in Manipur
Published: 11 hours ago

The Kuki-Zo Women'’s Forum Delhi and NCR (KZWFD) has written to National Human Rights Commission (NHRC)
chairperson Justice V. Ramasubramanian, seeking immediate intervention over continuing killings and human
rights violations against Kuki-Zo women and unarmed civilians in Manipur.

In a memorandum to the NHRC chairperson, KZWFD convenor Chong Haokip, co-convenor Lamneilhing Haokip
and media in-charge Kim Haokip sought an impartial central investigation into the killings and comprehensive
measures to protect human rights.

It asked the NHRC to forward representations to the Union Ministry of Home Affairs seeking consideration of
President’'s Rule under Article 356 and a Union Territory with a legislature under Article 239A as possible
constitutional and administrative measures to restore peace.

“We, the Kuki-Zo Women's Forum, Delhi & NCR (KZWFD), submit this complaint with the gravest urgency to draw
the Commission’s immediate intervention under Section 12 of the Protection of Human Rights Act, 1993,
regarding the complete collapse of state governance and gross human rights violations in Manipur,” the
memorandum said.

The forum alleged that the ethnic conflict that began on 3 May 2023 had entered “a lethal new phase”, with Kuki-
Zo villages in border regions and Naga-majority districts being targeted by Manipuri Naga factional armed
groups, including NSCN-IM and its proxy ZUF-K.

This comes after two Kuki-Zo women were killed on September 15 in a suspected militant attack in Manipur’s
Tamenglong district.

The victims have been identified as 70-year-old Chonga Sitlhou and 28-year-old Kimneo Singson.

“Unarmed civilians, mothers, nurses, and pregnant women are being hunted in their homes, fields, and village
paths,” the memorandum said.

According to community records cited by the forum, 27 Kuki-Zo civilians have been killed so far, including eight
women. The forum said two of the women were pregnant and that the killings resulted in the deaths of two
unborn infants. It also said young children had been wounded and orphaned.

The eight women identified by the forum are Tinmary Haokip (7 months pregnant), Tingneichin Lhouvum,
Hoineineng Lhoujem, Lhingzangai Singsit, Julie Singson (2 months pregnant), Phalneichong Sitlhou (76), and
Kimjalhing Singson (28, nurse). The forum alleged that they were executed in their homes and agricultural fields
by Naga Factional Armed Groups (NSCN-IM & ZUF-K) between June and September 2026.
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The forum also said the attacks resulted in the deaths of two unborn infants carried by Haokip and Singson. It
said young Henminsang was wounded in a gunshot incident and that multiple surviving children had been
orphaned.

Seeking accountability from the authorities, the forum asked the NHRC to direct the Ministry of Home Affairs, the
Manipur government and the state Director General of Police to submit action-taken reports within seven days on
FIRs, arrests and security measures taken regarding the alleged killings.

The forum claimed that geographical isolation, blockades and inadequate medical infrastructure have deprived
vulnerable Kuki-Zo settlements in areas including Tamenglong, Noney, Kangpokpi and Churachandpur of timely
emergency medical care.

“Injured civilians, pregnant women and other patients have faced difficulties reaching major medical facilities in
Imphal and have had to travel to hospitals in neighbouring states, including Assam,” the forum said.

The forum urged the NHRC to direct authorities to provide compensation, medical rehabilitation and long-term
protection to children who, it alleged, have been orphaned or otherwise affected by the violence. The forum also
sought a review of the status and alleged ground-rule violations of Naga insurgent groups covered by ceasefire or
cessation-of-operations arrangements.
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agEt | & 3 TeATRIe ot A1eTor ehe difsd aRaRT SR s Targl & gudre i1 TR @A hl Hid 3R & 79k ®U & arel gV 9,
forereh 3TRIT HSMTSTHYH TR 7Ty Y|

feftefiaet sfc-at & & SHidtg Trsfén # 19 Fdar 2022 6t 7 gu Mefterts it Sifa & fog Tk AHaTfdeR smahT (greTemef) Hr
1 Fewfia &9 gerar @t arearT ugdh dW 3 uge geee sl fAdterr o Hensueet ok R gfow § qe i SRt @t
g% d1G Scileh-a1 TaUS e g1ed # Hifed uRari, w@ds margl 3R dehreii= gford-Usmea- § 98 @l & ygare | difsd uRari &t
fRYeRTad R SIRINT = AT a1 H3 foraT 81 Ehamgsht ke T & Aqa arett ¢ A Sigadt geid g ok deaer afauemer et snfae
| IfiStg arsfen # qurefda sigen R ok Hemguaus & i faarg & a1q g3 Mellart # IR @il &l H#id 3R at e ik ®a &
gl gU & e

geHT hl SRR

SN & FHET AT UR JeTQ 7Y IR W=l TdTg! A HeAT Sl SIHGRI 814 & 3R foham| 38 W & A Heifda gferd uarfdemiear i
HRILNAT TR ARTSH STATd U TARI &1 ehl | Jdeh STelleia @, Haw A=, 31dT Jeciig SRt Sth 31gel SERT g I SRt &
RS = ot St & &1 e Waw g e ue! Fifar 3t 7 ufd @l fagrst Asigr sard gu emRig e o 3% Hemsuaesn
ST = 1d # Holl goweg A AR faan) AT @rgd, 39 HergA SR b1 @i A = & /i 7@t qagr 12 91 § 2 5:30 a1t
ek &9 3 A @ 8 A @ STHHRY ot | Hich TR eaTg UrHior Todt 0H. AlgHIe Arcpel, STEHRT SITET 3fsiid AR fawe, den
fAfsTg foheg, srqdemendl TAd 3 fetd @ hideT SifdeRY Hivlg 31
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&t @fa ufafohar & (RGeS & T e canera ganm oT1 39 IR g8 MellaRt # IR gaehl—sielde = @, Siad Fifar, srar
IoTTE SHARY It el SR 3R T SRt i 7 gt 72 oft | agdl Meft @ & iR w0 @ arret Wer A ok arge wart &t
fafera srgdTet d AEHT SeTsT Ia oT| 39T AT | AHaTSaR ST i & fawgd ST o @1 81


https://www.livehindustan.com/national/story-nhrc-investigates-bccl-block-ii-shooting-incident-201790159536059.amp.html
https://www.livehindustan.com/national/story-nhrc-investigates-bccl-block-ii-shooting-incident-201790159536059.amp.html

Lalluram, Online News, 24/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://lalluram.com/benidih-encounter-nhrc-steps-in-regarding-
the-deaths-of-four-youths-investigation-team-arrives-in-dhanbad-
questioning-to-range-from-family-members-to-cisf-personnel/

&, uRSHT & @R CISF ST dek 9§ 811 g@drs
Vinita 23 Sep 2026, 10:03 AM gIREE
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ST & R afe fhdt TR wR iR AroRarg!, Rt 6 et ar ufehar & et & wHTor OmEe o €, Y J&fda srfdeiRat sk
HiTl Y fept ht off ST Y ST Tkt §1 gTetifh, fohelt aafaa it RieRY a1 giw Sifg & fAshy ofk Iuerey A1edt & SR R & a4
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geAT & Hafdd arg S1gd-10-Hqd-0848 & dTeieh e Tamt ot | qudre & foig geftag fhar mar g1 Jret & fRiseradendt e g
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g% ATAT dhlcl STIHART ATHT THRY, THARTT T THRY, VAR AT THRT 3R AT & S8 eehal & Hf geAT 3R 39k a1g i
HRATS & G & STHRRT off SIreefl|

i CISF Star oft = #
HoHg H enfAet CISF St § it NHRC &l & godrs sl | Gt 7 i Starl & A 3R uga™ ol g1 348 CISF shikesel 31501
FHR T1ed, CISF 3u Afteres faaer et 3R fig HaR nfae g1

IR A1 915 e =4t A SHisig JoHg Al

f&daR 2022 6t 39 geAT Bt AdR gof AT Hi g 3@ NHRC & TR TR 3F de+ ¥ Uah IR R I8 A1Har 9af § g1 3mahT &t &9
STT-T Uell o I 3fR IuCTee TTeT & SR TR FeAT d2T I a1 hl HRATS i Usdld i | Siid & Ay qraa 3 & a1g
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TET AFETEeRR RN (TAYDSRET) i &M = gTRar 3k gedhl &3 o1 R fohar| &9 3 TAT srewife aRats o Adteror e
HITAT JATGH o SR el 3R TATaR0T R U9TG i ST i | $HF d1G, hiel AR STdl Siciell Wic Sl hRIVUTe! chl FHter i

TET AFATER SN (TIYTSRET) i & 3 JUaR i STRAT 3R Yedh! & & gRT o fafda aRatsHrai a1 sitaes fAteror
2 R SRINT & YATeRYT, STetaryg URad- Ud AR Are & faghy Aiffer fden yquor gar (qd YR a7 dan) v o &
fAderes (aRatsrr v gie) Totta pAR &g g ® U 3 His[g @ | 3ma di & 3 $yer &7 f&a g1 srseatfHfn ufatsHr &
3k SRT Y hIFeHT IATGH oh SR I8 aTel! el 3R ITX GATaRUT WR U g UHTEl i ST hl| gretifeh, dsT ITRer o SRUT R
IO & I Y UaeT STadid el g1 Fehl | $6h 916 ¢IH A JIge AgTvsedh & Ta- Judrs &l | Seaa-1d & o fRemasra &
grftor 7 sftefteioe Teiee Sl srad! 3k g% ugwur & et 3@t iHiRat et ek ST & faif@d fRieraa i of.

el IR STet defeltT wiie e fAderor

g SWRid fARIRaT = dielt & f&d shter Ak arex dfefel wic s Ateror fhan agi &9 A wic 6 erivumedl, It ufehar, Sel
Y T0Te, TS a2t STYfel saae i fawqa gHien &l sifdemial 3 ‘entel R Ugel & dgd Jura<iqul dastel mgfd, gafaror
TRET 3R UTepfdes TETe! & Tdd SUANT W ARy Sk faam.

&N & gl
fAeror & IR SIRES T ugwuT AT U & &ty sfYeR) fades goR, Hetdyes fAvmmeaer stead rsita didgT, AT
fAfdder HAR, aRs wafervr ydee TS e @ ge1 UTd, TIiaRul Yeiedh ATRAT 3igd, Hevsyeh i@ Hiddt, Tsic ¥51d $HR,
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e Mefiris Y s NHRC &1 3 dt o dF €. gfsi1 = CISF UR tholl GehISex &l 3TRIT olTTd §¢ T4 <hl HT hY 8. TiiT =
YIRS T STTISTT foran 3R faqd godare g% .

AIETE. AET AFATEGR SRINT (TTUTSRET) 6l IR e W A S-1Eig Mieliehis Sl STia a1 &g & 8. SIamgstt TR T & A d
Uget & 3 GEAR h STEART T & 3T SRT 3 TR i fHR1eror fhar ofik #miet & 98 fafa uefl & Saert Serft. & d
Shoudt geid g SR $eaer afd uahrer sHT §Rd o SIfdaRY enfie 8.

ST & SR TSR & 3 R i sifdemiRal & a1 sHisig fRd geree a1 JamaT fhar. g6 a1 ge1 & 99 SY¢ R
AT HIMETHTH ST SR 3= Haifdd il & favga goare & mit. & = g @ ¢ a2t ok aRfRfGa 6 SRt genst .

Teh! oh URSTHI o Gof fohd T I
fARYeTor & I8 TAUTSIRE! & A wfch-2 &3 Y gRAT Sicli+t R Tive §189 # Hdh! o URSIHI & T Gof fohd. AT Gof e aredi A
ek Wad e Sl el i S, TEsTar @H 3% STATSeH, STdT3ed SR T Fdeh HIT SR dhl Uil I g e off.

ARSI 3 SIRINT & THET 37T ST Td Y T & el ST 3R =qrg &t HiwT <hl. 7cieh Sfiad =g bt Teeit i aeft 3 3ra ufd
ot fQgTS! AoIgR adTd §T <1 &l TER ], 351 HSTSTHTE i ShRaTs 3R Gd A gs Sira Ufeharanl o ciae +ft Farel oK. T8
ITRIY Sl Y 3R T v T &, fSreh! St Geifard gsifdat g 6 S 28 2.

SifgeRal 3R margl & +f qodare
ST & SR grHior vt UF HigRIe ATehd SR ITEART THEIYTST Srsiid HHR fare Hft Hivlg 8. Tu=eiRet &9 A A & SrgEY™
geTfereRTial, SeaT & T SCT R Hivlg defad sifdenial ofk sl & +ff godme .

£ 31Tl IR WA TaTg! § | STHGRY &t Y. IBdTs & SR TaTg! = °eHT & Haie § UI&T STFhRT gl g hl I1d el CHH A
Sa & Je qedrael iR 31 dch i wRars ot off aefter H.
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TUTRRE! & gRT e T a2, S SR qEdTdsl o SR W fawqd Ruld duR 6t SR, ST &t 8k § A &l Sig SRt &
3R ROté & a1q 3t Y BpraTE a7 ghft.
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